O.A. No 466/2011
ORDER DATED 22™ OF JULY, 2011

15,y SRR T el T e o A RS O U Applicant
Vrg

Union of Indis & OMer® ... . i Gl i sdiansn doverass Respondents

Coramy:

HONBLE MR. CR.MOHAPATRA, MEMBER ADMN.
&
HONBLE MR AK. PATNAIK, MEMBER JUDL.

.........

Heard Sri PK. Padhi, Ld. Counsel for the applicant and
S R.C, Swain, Ld. Add!. Standing Counsel appearing on notice for the
Respondents on whom a copy of this O A has already been served and

perused the materils placed on record.

2. This Original Application has been filed by the applicant
with the following prayer:-

“To direct the Respondents to sanction and pay
Commuted Value of Pension, }.eave Salary, Arrear
Salary for 02 months and 10 days 10% gratuity,
excess payment to bank by the Respondent No3
etc. with due interedt and cost @ 18% per anmum”

: 3. 'The contention of the applicant is that her husband late
Basanta Ku, Nayak, Ex-P A, Athgarh HO retired on superannuation on
30.06 09 and expired on 05.11.09. This Tribunal on 25.01.2011, vide
O.A. No.318/2010 had directed Respondent No3 & 4 to consider the
pending representation of the applicant vide Ammexure-A/R&  On
07032011, Respondent No3 sanctioned 60°% arrear pay due to
implementation of 6" CPC from 01.01.06 1o 2008, PLB for 2008-09
and Salary for 30.06.09. As the applicant could nof get the aear dues,
she repiesanted to Respondent No.3 an 10.03 2011 {Annexure-A/8) for
payment of the said on disbursed amount which is pendinéjviﬂ: the
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Respondents Department. By filing the present O.A. with the above
mentioned prayer the applicant submits that a direction may be issued to
Respondent No.3 fo consider her representation at Annexure-A/® as per
the order dated 07.03.2011 (Annexure-A/7) and communicate a

reasoned order to the applicant within a gpecified time.

e

4. Having regard to the submissions made and as agreed fo
by the Ld. Counsel for the parties, without going into the merit of the
case af this stage it iz considered that the ends of justice will be met by
directing Respondent No.3 to consider and disposa of the pendimg
representation vide Annexure-A/8 as per the order dated 07.03.2011
{Annexure-A/7) and pass a reasoned order within am
from the date of receipt of copy of this order. Ordered accordingly.

5.With the above observation and direction, this QA is
disposed of at the admission sfage itself No costs.

6 Send copy of this order along with copy of the O.A. fo
Respondent No. 3 for compliance and urgent free copies of this order

made overte the Ld. Counsel for the parties.
)
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